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(¢) Land has been allotted to or
earmarked for allotment to  house-
bhuilding co-operative societieg which
were either dispossessed of their land
or in whose favour Government had
issued notices under section 4 and/or
section 8 of the Land Acquisition Act,
1894, and which had deposited with
Government necessary money there.
for. In the case of other societies no
land is available where municipal
services—such as water, sewerage and
electricity can be provided within the
next five to ten years. However, these
societies have been requested to inti-
mate by 31st October, 1964 whether
they are interested in the allotmient of
undeveloped land in such areas (i.e,
areas where services cannot be pro-
vided), The question of allotment
of land to them will be considered on
receipt of their replieg which are
awaited.]
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TQuOoTs FOR STUDENT FROM STATES AT
THE ENGINEERING COLLEGES

468. Surt RAM SAHAI: Wil the
‘Minister of EDUCATION be pleased to
state the names of the States which
have implemented the decision taken
by the All India Council of Technical
Education at their last meeting to the
effect that 25 per cent. of the seats
should be reserved for students from
other States at the Engmneering
Colleges?]

——
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+{Tee MINISTER oF EDUCATION
(Surt M. C. Caacra) According io
the reports received, Punjab, Kerala
and Andhra Pradesh have accepted
the recommendations of the Council
Replies from the rest are awaited.]
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+[MINING oF KARGIL ROAD IN SRINAGAR

469. Sart G. K. KAPOOR: Wil the
Minister of HoME ArraIrs be pleased
to state:

(a) whether it ig a fact that sqme
days back Pakistani agents laid mines
on the Kargil Road in Srinagar;

(b) if so, the amount of loss that
resulted from their explosion; and

(¢) the steps taken by Government
1o prevent recurrence of such acti-
vities?]

+ [ 1 English translation.
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i[Tae MINISTER oF HOME
AFFAIRS (SHrI GULzARILAL NaNDpa):
(a) Yes, Sir

(b) A bridge across Bimbat Nul.ah
near Kargilawas blown off. A vehicle
of the Jamnmu and Kashmir Govern-
ment struck a mine near village
Pashkyum near Kargil as a result of
which the front portion of the vehicle
was blown cff and the driver and the
cleaner of the vehicle sustained minor
injuries.

(¢) This is primarily the concern of
the State Government. They are
watching the situation and are taking

necessary steps to prevent recurrence
of such activities.]

SETTING /P OF UNIVERSITIES AT
Kaxpur AND MEERUT

470. Surt  SITARAM  JAIPURIA:
Will the Minister of Epucation be
pleased to state:

(a) whether the Government of
Uttar Pradesh have recently ap-
proached the University Grants Com-
mission for setting up universities at
Kanpur and Meerut;

(b) if so, whether the University
Grants Comraiission has given permis-
sion for the same; and

(c) when these
likely to be zet up?

universities are

tL1 Engiish translation,

[ 18 SEP. 1964 }

to Questions 2036

Tee MINISTER or EDUCATION
(Sert M. C, CHAGLA): (a) Not recent-
ly, but in 1959 and 1960 the Govern-
ment of Uttay Pradesh did approach
the University Grants Commission for
establishing universities at  Meerut
and Kanpur,

(b) Yes, Sir. -~ - .

(c) The matter is under the consi-~

deration of the Government of Uttar
Pradesh.

COMPLAINTS AGAINST DELHI DPoLIicE

471. Surt  SITARAM JATPURIA:
Will the Minister of HoME Arrams be
pleased to state:

(a) whether it ig a fact that Gov-
ernment received some complaints
from Delhi citizens against the Delhi
Police in the month of July, 1964; and

(b) if so, what is the number of
complaints of a serious nature and
what action has been takep on them?

TeE DEPUTY MINISTER 1N THE
MINISTRY or HOME AFFAIRS (SHRI
L. N. MiseRA); (a) Yes, Sir.

(b) 15. The details of action taken
are as follows:

(i) In 1 case departmental action
is being taken against the
official,

(ii) In 11 cases allegations were
not substantiated on inquiry.

(iii) 3 cases are under investi-
gation.

CommoNnweavTH  EpucaTioN Con-
rERENCE IN OTTAWA
472, Ssrr S. C, DEB: Wili the

Minister of EpucATioN be pleased to
state whether it is a fact that he head-
ed the delegation to the third Corm.
monwealth Education Conference held
in Ottawa from 21st August, 1964 to
4th September, 1964.



